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MINISTRY OF AGRICULTURE
{Department of Agriculture and Co-operation)
NOTIFICATION
New Delhi, the 5th January, 2001
S. 0. 1{E).—In exercise of the pow*rs conferred by Section 5 of the Insecticides Act, 1968 (46 of 1968), the

Central Government hereby makes the following amendment in the notification of the Government of India in the
Ministry of Agriculture (Department of Agriculture and Co-operation) number 5.0. 79(E), dated the 3rd February,
1997, namely :—

In the said notification, for serial number I and the entries rclatmg thereto, the following serial number and entries
shall be substituted, namely .—

“1. Dr. C.R. Hazra,
Agriculture Commissioner,
Department of Agriculture and Co-operation, _
New Delhi. Chairman”.

2. He shall hold the officc as long as he holds the office of the Member, Central Insecticides Board.
[F. No. 19-4/93-PP.I}

P. D. SUDHAKAR, Jt. Sccy.

Foot Note :—The Principal notification was published vide No. §.0. 79(E) dated the 3rd February, 1997 and
subscquently amended vide

(i) No. $.0. 420(E) dated 30-5-97.

(i) No. 8.0. 71(E) dated 20-1-98.

(i) No. $.0. 23(E) dated 3-1-2000.

(iv) No. $.0. 972(E) dated 2-11-2000.
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femor : — 7@ aafers <0 st ¥ o § WA B o300 v 0T wead v o SRR S T o s YRt
Horae Featates gro e o . —

(i) ==Lf 1216 9T 19 3rRa, 1971
(i) wmaf 478 (31) v 10 amve, 107
(ili) LA 848 () W 25 AFIL, 1557
(iv) LS 528 () TRE 19 TR, 199
(v} LA 849 (1) Y 20 AL, 1998
(vi) LI 346 (&) TOF 24 Fh#, 1997

(vii) L3 70 (37) TdE 20 FFa9, 1998

(viti) W97 132 (37) THE 24 F955, 1999
(ix) #w.aT 807 (o) arr@ 6 Ferws, 2000
(x} =.FL 1095 (A) ity 7 femm, 2002

NOTIFICATION
New Delhi, the 5th January, 2004

8.0, 12(E)—In exercise of the powers conferred by section 4 of the Insecticides Act, 1958.(46 of 1968). the Central
Government hereby further amends the notification of the Government of India in the erstwhile Ministry of Food,
Agriculiure, Commumtv Development and Co-operation number uSR 301, dated the 27th February, 19"1 namely :(—

[ thc smd notification,—

{13 for ilem number (xvi) and the entries relating there&o the fei‘o'\mg item number a‘xd entries shall be
substituted, namely \—

{Period upto which nominated}
Member nominated under clause (xvi) of sub-section (3} of section 4 :

“(xv1) Dr. Y. K. Gugpia, {For a pericd of 3 years with
Prof. of Pharmacology, effect from the date of

All India Institute of Medical ' publication of this

Science, New Delhi, _ notification)™;

(2) for itemn number (xix) and the entrics relating thereto, the following item number and the eniries shall be
substituted, namcly -—

Member nominated under clause (xix) of sub-section (3) of section 4.

“(xix} (¢} Dr. C. R. Hazra, : : (For period of 3 years with
Agriculture Commissioner, effect from 7-1-2001 or till
Department of Agriculture and Cooperamn his deputation as' Agriculture
Government of India; ~ ' Commissioner, whichever is

New Delhi. earlier)”.
' {E. No. 19-1/2000-PP]}
P.D. SUDHAKAR, Jt. Secy.

Note.—The principal notification was pubhshed in the Gazette of India vide number G.S.R. 301, dated 27th
February, 197 1 and subsequently amended vide :—

(i) G.S.R. 1216, dated the 19th August, 1971.
(i) G.S.R. 478(E), dated the 10th August, 1976.
(iii) S.0. 848(E), dated the 25th October, 1989.
(iv) S.0. 528(E), dated the 19th July. 1993.

v} 5.0. 849(E). dated the 20th October, 1995.
(vi) S.0. 346(E). dated the 24th April, 1997.
(vii)  S.0. 70(E), dated the 20th January, 1998.
(viii)  S.0. 132(E). dated the 24th February, 1999.
(ix) S.0. 807(E), dated the 6th September, 2000,
(x) S.0. 1895(E). dated the 7th December, 2000,
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